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jShriTA PaiJ
(2) (i) Review h y  the Oovenunent on

the working of the Bharat Pumps 
and Comptressors Liimted, 
Allahabad, for the year 1971-72

(ii) Annual Report of the Bharat 
Pumps and Compressors Limi-
ted, Allahabad, for the year 
1971-72 along with the Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon

[Plated m Library See No LT-5069/731

No ti f ic a t io n s  Un d f r  Mo t o r  Vfhici  es  
Ac t

THE MlNlSTfcR OF SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR)
1 beg to lay on the Table a copy each of the 
following Notifications (Hindi and English 
versions) under sub-section (3) of section 131 
of the Motor Vehicles Act, 1939 read with 
clause (c) (iii) of the Proclamation dated the 
18th January, 1973 issued by the President 
m relation to the State of Andhra Pradesh

(1) G O Ms No 740 published in Andhra 
Pradesh Gazette dated the 27th 
July, 1972 making certain amendments 
to the Andhra Pradesh Motor 
Vehicles Rules, 1964

(2) G O  Ms No.l 189 published in Andhra 
Pradesh Gazette dated the 27th 
September, 1972 making certain 
amendment to the Andhra Pradesh 
Motor Vehicles Rules, 1964

(3) G O  Ms No 1296 published in 
Andhra Pradesh Gazette dated the 
2nd November, 1972 making certain 
amendment to the Andhra Pradesh 
Motor Vehicles Rules, 1964

[Placed m Library, See No. LT-S070/73]

SciMMAjRv Of Ma in  Co nc l us io ns  a n d
RfiCX>MMEN0AT10NS OF ExmLT COMMXmB
ON Un empijo y men t  an d  R l i>o rt  o f  C ourr 
OF En q u ir y  in to  NooNODiHnxPUR Co lue ry
ACCIDENT

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU> 
NATHA REDDY) I beg to lay on the 
Table-

(1) (i) A copy of the summary of the
mam conclusion«t and recom-
mendations of the Expert 
Committee on Unemployment

(u) A statement explaining the 
reasons for not laymg Hindi 
version of the above document 

[Phced m Library See No I 7-5071/71]

(2) (i) A copy of Report of the Court
of Enquiry into the Noonodihjit- 
pur Colliery accident which 
occurred on 18 3-1973 

(I t)  A statement (Hindi and English 
version:*) explaining the reasons 
for not laying the Hindi version 
of the above Report 

[Placed in Library See No LT-5072/73}

Ce n t r a i Ixasfc (Fou r th  Amf n d me n t ) 
Ru l (s  a n d  No t if ic a t io n s  iw d f r  
CfNTRAL fcvnsr R ul is , NoTin< a t io n  
UNDtR CusroMS Act , An nua l  Rri»ORT 
ON THt Working  o f  In d u s t r ia l  an i> 
COMMBRaAL Un DFRTAKINOS OF Go- 
VtRNMtNT

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCt (SHRIMATI 
SUSHILA ROHATGl) On behalf of 
Shri K R  Ganesh,

1 beg to lav on the Table -
(1) A copy of the Central Excive (Fourth 

Amendment) Rules, 1973 (Hindi and 
Lnghsh versions) published in Noti> 
fication No G S R  432 to Gazette 
of India dated the 28th Apnl» 1973


